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In the High Court Of Himachal Pradesh

Case No : CWP No. 604 of 2016

Dr. Y.S. Parmar University APPELLANT

Vs

Dr. Narender Sharma RESPONDENT

Date of Decision : 16-03-2016

Acts Referred:
Constitution of India, 1950 — Article 226

Citation : (2016) ILRHP 308

Hon'ble Judges : Mansoor Ahmad Mir, CJ. and Tarlok Singh Chauhan, J.

Bench : Division Bench

Advocate : Ms. Ranjana Parmar, Senior Advocate with Mr. Karan Singh Parmar, 
Advocate, for the Petitioner; Nemo, for the Respondent

Final Decision : Dismissed

Judgement

Mansoor Ahmad Mir, C.J.(Oral)&mdash;Subject matter of this writ petition is the
order dated 2.3.2016, made by the H.P. State Administrative Tribunal,
hereinafter referred to as ''the Tribunal'' for short, in O.A. No. 544 of 2016, which
is just an ex parte interim order not a final order. Such ex parte order cannot be
made subject matter of writ jurisdiction. It is open for the petitioner to approach
the Tribunal and seek appropriate remedy.

2. At this stage, learned Senior Counsel for the petitioner stated that she may be
permitted to withdraw this writ petition with liberty to seek appropriate remedy
before the Tribunal. Her statement is taken on record. Accordingly, the petition is
dismissed as withdrawn, with liberty as prayed for, along with pending
applications.

3. We hope and trust that the Tribunal may hear the matter at the earliest,
preferably on 21.3.2016.
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